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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY HE TWENTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOG -._ '

[3374]

under the
Hyderabad

...Applicant

THE HON'

PRESENT

BLE THE CHIEF JUSTICE ALOK ARADHE

RATION APPLICATION No: 98 ot 2024ARBIT

Between:

M/s. lW REAL|TY-TECH pW 
^LTp , A Company regrstereduompanies Act 20i3. Havrng ils n"gi.i"iuo -o?i"[" rt Khajaguda,Represented by its Director Srl. navipaii Si'i prr;;;"" '

'1. M/S. GREEN BUILD DEVELO'ERS, A registered partnership firm, Havinq its
F:fli':".{:t 

orrice at sv rvo'i5atFi,'xoriiiEi, irvo"ruad Represented by iis

2. Sri. Bhumireddvoari Mohan Reddy S/o. B. Munr Reddy, Age: 53 years, Occ.Business, R/o. iJ-. No. 5_.1 08, k;ti;(i";;;r;u,'%o"r",n, chitroor. Andhrapradesh _ s 1 7 422 partner'of nri)i.' ci",jr"eLiijb"vetopers
3. Sri. Yalapala Hanumantha Reddy, S/o. y. Kesava Reddy, Age: 43 years, Occ:Business, R/o H No 2_16?,i;;i;;i;. inrn",'niirr, Andhra pradedh -515133.partner of A//s. Green euild oeveiopel;. "'"'"'''' ...Respondents

Arbitration Apprication 
, 
Under- Section 11(5) & (6) of Arbitration andconciriation Act, 1996 r/w scheme ro*ppointr.iii ot nroitrator, 1996 for the

o"TlJt::"0 
in the accompanvins affidavit, pt"vint that this Honibre c;r; ;ry

i) To appoint a sore. Arbitrator to adjudicate the craims and disputesbetween the Applicant and Reipondents arising out of' ttreMemorandum of Understanding dated 12_07 -2023.ii) To award costs of the application.

AND

Counsel for the Petitioner: Mr. A. MUNEENDHAR REDDY, represents
Mr. B. SATISH KUMAR

Counsel for the Respondents: Mr. KRISHNA KISHORE KOVVURI

The Court made the following: ORDER



THE CHIEFJUSTICE ALOKA]3ADEE
TEE-Eq]UN LE

F,ATION APPLICATION No.98 of 2<\24
ARBIT

Mr A. lvL rneendhar Reddy' learned counse represents
oRDER:

the Arbitrat rtn

Mr. B. Satish ['rtmar' learned counsel for the appli<;an:

Mr KrLs;lttra Kishore Kowurr' learned counsel for the

resPondents '

is hled under Sectron 1 l (5) a-rd (6) of

2. Th.is aPl rlicatron

and Conciliation Act' 19'9t6 seeking

appointment cf an arbitrator to resolve the disputes between

the Parttes'

3. Facts living rise to filing of this appiicatir'n briefly

stated are t: :rt the parties have entered into :r Nleriorandum

of UrLdersti rrding (for short "MOU") datec Ii' 'O7 '2023'

C1ause 19r of the aforesaid MOU contains an r'ubitration

clause, u'hir h is extracted below for the facilitl' cf re ference:

' 1 9 That in the event of any disp r 'e r rising

arnorlli I parties, the same sha1l be referred to al bitra ion to

be co riucted in accordance with the provis ons :f the

Arbitr, tioll arrd Conciliation Act' 1996' and the jr-rrisrliction

oftll':CourtswillbeatHyderabadTrrt:vclueof
arbitr . Lion shall be HYderabad "
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4. The dispute between the parties has arisen. Therefore,

the applicant invoked the arbitration clause and sent legal

notice on 19.1O.2023. The respondents filed a reply to the
aforesaid notice on 04.Ll.2023.

5. Learned counsel for the applicant submitted that clause
19 of the MOU contains an arbitration clause and the dispute
has arisen between the parties

referred to an arbitrator.

6 On the other hand, learned counsel for the respondents

has submitted that advance amount was given in the form of
cheques and the applicant did

bajalce in lhe account.

which is required to be

not maintain sufficient

I have considered the submissions made by the iearned
counsel for the parties.

8. The dispute has arisen between the parties which
requrres resolution in the manner agreed to by the parties.

9. Therefore, Justice A. Santosh Reddy, a former Judge of
this Court (resident of plot No.46, H.No. 16_2_74 O /46, Kalyan



.,

Nagar, Ga.ddranrararr' Nel"' Malakpet' Hyderabarl 5()0060'

Mobile N') 970i O534S5) is appointed as sole trrbitri'tor to

adjudicare tht ' 
rispute betneen the parties'

10. Accordinf iv, the arbitration application is allc wec['

Mis;cel]erl. eous petitions, if any, shall stald c[rlsel1.

sd/- c.v. MALII(ARJ UNA VARM
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HIGH GOURT

DATED:2010911t024

ORDER

ARBAPPL.Nc''98 o12024

ALLOWING CF THE
ARBITRATION
APPLICATION
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